e g&=ar wodin-40

7 99 1943 (2M0)
(0 9<HdT 1031) USHl, ATadrY, 28 f@=a<T 2021

I B faamT

rfErg=ET
23 feemR 2021
o WoH0—01 /fAoFo(FeRI T dad Td ¥RI)05—06 /2017— —aAdard &R faim, S8R,
Ul BT AGET HAT—431, D 03.04.2013 BT Fr=fARad SRUSH argare, f[IER Isqutedl & WIdR
¥ UAg g1 USRI B Sirar € S IR e & fJees 348 & WS (3) & RN Iaq faHaet
BT S 19T § Wrea s FHSI SR |

fER—TSIUTd & 3T ¥,
AT JRIBI G,
a9y o yeTfrery

Parliamentary Affairs Department

Notification
The 3" April 2013
No P.A.-1/V.M.(Salary & Allowances of Members)-05-02/2011(part)-431—In
exercise of the powers conferred by section 8 of the Bihar Legislature (Salary, Allowances
and Pension of Members) Act, 2006 (Act No. 16, 2006), the Governor of Bihar makes the
following amendments in Bihar Legislature (Pay, Allowances and Pension of Members)
Rules, 2006:-
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Bihar Legislature (Pay, Allowances and Pension of Members)
(Amendment) Rules, 2013

1. Short title and commencement-

(1) These Rules may be called the Bihar Legislature (Pay, Allowances
and Pension of Members) (Amendment) Rules, 2013.
2) They shall come into force from the date of issue of notification.

2. Substitution of Rule 10 and Rule 17 (4) of the said Rules, 2006-

The Rule 10 and Rule 17 (4) of the said Rules, 2006 shall be substituted by the following:-
"10  Facility of journey by Rail/Air- Every member shall be given railway coupon
maximum value of Rs. two lakh every year for journey of any place or places inside India in
First A.C., Second A.C., Third A.C. with a co-traveler for performing their duties. The
member shall be entitled for air travel maximum value of Rs. 1,00,000/- (one lakh) with
family members under the limit of Rs. 2.00 (two) lakh.”

'""17 (4) Facility of Railway Coupon- The former member of Bihar Legislature shall be
entitled for journey every year in First A.C./Second A.C./Third A.C./Sleeper Class with a
co-traveler on rail coupon worth Rs. 1,00,000/- (one lakh):

Provided that such former members who are employed on salary in University
recognized by the Central Government or any State Government shall be entitled for journey
on railway coupon as per above provisions.

Provided further that they will not get travelling allowances/daily allowances from
their University/College for journey on railway coupon and they will have to submit an
affidavit to the Secretary, Legislative Assembly/Legislative Council, as the case may be and
their employment authority to this effect.”

By order of the Governor of Bihar,
Brij Raj Rai,
Deputy Secretary to Government.
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